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BEFORE THE NATIONAL GREEN TRIBUNAL 

ANAND ARYA 

PRINCIPAL BENCH, NEW DELHI 

IN THE MATTER OF: 

ORIGINAL APPLICATION NO. 630/2023 
(I.A. No. 775/2023) 

UNION OF INDIA & ORS. 
VERSUS 

Pradesh. 

AR 
Nagar, HO4123) RP Yadav 

G.B. 

KAYadav Rag. Neo 
G.B. Nàg 

...APPLICANT(s) 

AFFIDAVIT ON BEHALF OF DIVISIONAL FOREST OFFICER, 
GAUTAM BUDH NAGAR, UTTAR PRADESH IN COMPLIANCE OF 
ORDER DATED 25.09.2024 PASSED BY THE HON'BLE NATIONAL 
GREEN TRIBUNAL, NEW DELHI 

...RESPONDENT(s) 

I. Pramod Kumar, aged about 59 years, S/o Late Padam Dhar Shrivastava, posted 
as Divisional Forest Officer, Gautam Budh Nagar, U.P, do hereby solemnly affirm 
and state as under: 

1. That I, Pramod Kumar, Divisional Forest Officer, Gautam Budh Nagar, 

U.P, am fully conversant with the facts of the case and am competent and 
authorized on behalf of the Principal Chief Conservator of Forest to swear 
the present Affidavit. 

2. That the present matter is raised in respect of conservation and notification 
of Dhanauri Wetlands in Greater Noida, Gautam Budh Nagar, Uttar 
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3. That the Hon'ble Tribunal vide order dated 25.09.2024 issued the 
following direction as stated under: 

"...2. Learned Counsel for the applicant during the couise of 

argument has submitted that proposal for declaring the subject 
Dhanauri Wetlands as Ramsar site has been prepared by Nodal 
Officer but it is to be forwarded by the Principal Chief Conservator 
of Forest (PCCF) ofthe State to the Ministry of Environment, Forest 

and Climate Change (MoEF&CC). 
3. Learned Counsel for State of Uttar Pradesh (UP) will obtain 
instructions and be ready on this aspect... 

4. That in compliance of the above- mentioned directions passed by the 
Hon'ble Tribunal, it is submitted that the area in discussion in the present 
matter falls under the notified jurisdiction of the Yamuna Expressway 
Industrial Development Authority (YEIDA), Greater Noida. The total area 
of the Dhanauri waterbody has been detemined to be l12.89 hectares. In 
this regard, the Chief Executive Officer of YEIDA, Greater Noida, through 
Office Letter dated O8.09.2022 has informned the Divisional Forest Officer, 

Gautam Budh Nagar that as per the 74" board meeting of the appropriate 
authorities the decision taken after deliberations by the Board of Directors 

is that the proposal is approved with amendment that NOC has been 
granted for declaring the Dhanauri waterbody as a wetland (as clearly 
stated in Affidavit ofYEIDA filed and available on Judicial Record at page 
no. 308-309). 

A copy of office letter dated 08.09.2022 is annexed herewith and marked 
as ANNEXURE- 1. 

K.P. Yadavp 
Reg N23 
Ggar INOY 

542



5. That in pursuance to the direction provided by the Chief Conservator of 
Forests (Eco Development) / Member Secretary, Uttar Pradesh State 
Wetlands Authority through letter dated 13. 12.2024 and 17.12.2024 to the 
Divisional Forest Officer, Forest Division, Gautam Budh Nagar and the 
Conservator of Forests / Regional Director, Meerut respectively, the 
actions as directed by the State Wetlands Authority have been initiated at 
the level of the District Wetland Authority, Gautam Buddh Nagar. 

A copy of letter dated 13.12.2024 and 17. 12.2024 is annexed herewith and 
marked as ANNEXURE- 2. 

6. That it is further submitted before the Hon'ble Tribunal that through a 
presentation made by the Divisional Forest Officer, Forest Division, 
Gautam Buddh Nagar, it was conveyed that the proposed Ramsar site, 
located in the villages of Dhanauri Kalan, Thasrana, and Amipur Bangar 
within Sadar Tehsil, District Gautam Buddh Nagar, primarily includes 

privately owned land. In this regard, it has been recommended that 
consultations and consent from the stakeholders (landowners) be obtained 
before procecding with further action. 

7. That to facilitate the necessary actions, requests have been made to the 
Chief Executive Officer, Yamuna Industrial Development Authority, 
Greater Noida, and the concerned landowners through letters issued by the 
Divisional Forest Officer / Member Secretary, District Wetland Authority, 
Gautam Buddh Nagar, Letters dated 18.12.2024, dated 03.01.2025 and 
dated 04.01.2025. 

A copy of letters dated 18.12.2024, dated 03.01.2025 and dated 04.0 1.2025 
is annexed herewith and nmarked asNOERE-3. 

KYadev Reg. No4123) * G.B. Nagar 
OF ND 
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8. That it is humbly submitted before this Hon'ble Tribunal that since the 
matter involves numerous landowners, three months to take and complete 

the necessary actions will be required, therefore, it is respectfully requested 
that an extension of three months may be granted. 

9. That it is respectfully submitted before the Hon'ble Tribunal that the State 
Wetland Authority is recommendatory body responsible for recommending 
actions and Sdecisions related to wetlands. The authority functions under 
the provisions outlined in the Gazette Notification No. 802, dated 
26.09.20 17, issued by the Government of India. The authority conducts 
consultative proceedings and provides recommendations to the State 
Government for Ramsar site designation. 

A copy of the Gazette Notification is annexed herewith and marked as 
ANNEXURE- 4, 

10.Hence, the present affidavit is being filed for the kind consideration and 
perusal of this Hon'ble Tribunal. 

II. I state that everytlhing stated above has been stated by me in my official 
capacity on and derived from the official records and I state that nothing 
material has been concealed thercfrom. 

/KP. Yada 
(Reg. Not23) * 

G.e.Nagar 
OE 
ND DEPONENT 
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Verified at 

AR 

VERIFICATION 

the contents of the above affidavit from paragraphs l to 1l are believed to 
be truc and correct to the best of my knowledge and belief. No part of it is 
false and nothing material has been conccaled therefrom. 

KP. YadaV 
*Reg. No#T23 

ran, 2025 
on this O6 day ofDeeenber, 2024, that 

ATTESTED K.YADAY NOTARY PUEHS 6 JAN 

DEPÒNENT 
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